
Court No. - 2

Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 319 of 2024

Petitioner :- Deepanker Kumar
Respondent :- Union Of Bharat Thru. Secy. Ministry Of Law And 
Justice , New Delhi And Another
Counsel for Petitioner :- Asok Pande,Trideep Narayan Pandey
Counsel for Respondent :- A.S.G.I.,Gaurav Mehrotra,S M Singh 
Royekwar

Hon'ble Rajan Roy,J.
Hon'ble Om Prakash Shukla,J.

Keeping  the  question  of  maintainability  of  petition  and  the
objection  for  the  reliefs  claims  in  view  of  a  decision  of
Coordinate  Bench  in  PIL Civil  No.  14171 of  2020 open for
consideration on the next date and also those objections to be
raised at that time, let counter affidavit be filed by the opposite
parties within four weeks as in the connected petition vires of
Amalgamation Order 1948 is also under challenge.

Rejoinder affidavit, if any, be filed within two weeks.

List thereafter. 

[Om Prakash Shukla, J.]  [Rajan Roy, J.]

Order Date :- 11.9.2024
Santosh/-
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